The stay of an emigrant in the host country becomes illegal either due to irregular entry or due to
overstay of a visit visa, the work permit or the residence permit.

The Government has taken steps with a view to prevent Indian emigrants from becoming illegal

emigrants and to mitigate the difficulties of those rendered illegal.

Besides awareness campaigns amongst intending emigrants about legal emigration procedures,
risk of illegal migration and precautions to be taken during emigration, the Government has also
established an Overseas \Worker Resource Centre (O\NRC) to provide need based authentic
information to the intending emigrants on all aspects of emigration including the credentials of

recruiting agents.

The Government has signed hMolUs with the major receiving countries to lay down the framework
for bilateral cooperation for protection and welfare of workers. Joint Working Groups have been
constituted to find practical bilateral solutions to labour related problems. The Government has
established Indian Community Welfare Fund (IC\NF) in all ECR countries to provide onsite support to
the affected emigrants. The Indian missions provide all necessary assistance for the return of illegal

emigrants.
Criteria for BPL
T*183. DR. RAM PRAKASH : Will the PRIME MINISTER be pleased to state:
(a) the criteria for declaring a family below the poverty line;
(b) the timewhen these criteria were fixed; and
(c) whether all State Governments practically observe these criteria?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY): (a)
and (b) The Ministry of Rural Development in association with the State Governments and UTs
conducts the BPL Census to identify the rural households living Below the Poverty Line who could be
assisted under its various programmes. The BPL Census is generally conducted at the beginning of a
Five Year Plan. The last BPL Gensus was conducted in 2002 based on the methodology of Score
Based Ranking of rural households for which 13 socio-economic parameters were used. These were:
land holdings; type of house; availability of clothing; food security; sanitation; ownership of consumer
durables; ilteracy status; status of household labour; means of livelihood; status of children; type of

indebtedness; reason for migration ; and preference for assistance.
(c) Yes, Sir.
Claim over potential sea bed

*184. SHRI RAJIY PRATAP RUDY: Will the Minister of EXTERNAL AFFAIRS be pleased to

state:

TOriginal notice of the guestion was received in Hindi.



(a) whether India has stalled the claim of a potential sea bed located between India and
Sri Lanka;

(b) if so, whether this would lead to a dispute with Sri Lanka; and
(c) if so, the steps taken/proposed to be taken to sort it out?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRIMATI PRENEET
KAUR): (a) to (¢) No, Sir. India has submitted its partial claim for an extended continental shelf
beyond 200 nautical miles before the Commission on the Limits of the Continental Shelf on 11th May,
2009. The submission is without prejudice to matters relating to delimitation of boundaries with the
neighbouring states, which includes Sri Lanka. Bilateral negotiations with Sri Lanka are undenway for

delimitation of continental shelf beyond 200 nautical miles.
Strengthening of RTI Act

*185.  SHRI MOHAMMED ADEEB:
SHRI SABIR AL :

Will the PRIME MINISTER be pleased to state:
(a) whether Government proposes to strengthen the Right to Information (RTI) Act; and
(b) if so, the details in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANGES AND
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) and (b) The Government proposes to strengthen the
right to information by suitably amending the law to provide for disclosure of information in all non-
strategic areas. It is proposed to review the Second Schedule of the Right to Information Act, 2005,
and make rules for more disclosure of information by public authorities under clause (b) of sub-

section (1) of section 4 of the Act.
Internet services in hilly States

*186. SHRIMATI WVIPLOVE THAKUR: Wil the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the quality of Internet services being provided by BSHNL in various parts of the

country is unsatisfactory, particularly in hilly States like Himachal Pradesh;
(b) if so, the reasons therefor;

(c) whether there has been inordinate delay in giving Internet/Landline connections to

applicants in suburban and rural areas of the State;

(d) if so, whether Government has examined the matter in view of increasing future demands in

the country;

(e) if so, the details thereof; and



